235 Death of Shri Din Dayal

Upadhyaya (CA)

[t amrs 7w )

TFTT JAOFT § arid wAraa fasmr
qT, I TER FET G T3 0F FHI-
v faery, Tifs @@ 797 qEE @F !
I FTT ¥ o DegAE INAIT @
e AE HTET | WIET AT & AF AN
F1 & faadr 81+ dAgaw IyeAE
wra & fF o5 arew w1 & fasin
marer ag & f o B &1 a9 @ 99-
qriE T =7 ¥ 47 6 agEd gW A
¥ A2 ¥ opfie #q 1 fq=e 7 7 gU
T 1 9 Fem F fau daw § 7

SHRI Y. B. CHAVAN: The hon. Mem-
ber has raised a basic question and 1 do
agree that government has certainly a res-
ponsibility in these matters. 1 do not want
to shirk the responsibility in this matter.
But, as 1 said, there is no question of our
giving any advice. The only advice that I
can give to the UP Government when I
talk to the Chief Minister is that he should
consider the matter on merits and decide it.
1 have not given advice one way or the
other. It cannot be given and should not
be given. But in case the State Government
decides not to file an appeal then certainly
this matter of appointing a commission shall
be gone into.

MR. DEPUTY-SPEAKER: Now papers
to be laid on the Table.

SHR1 HEM BARUA: Sir, before you
pass on to the next item, may I draw your
attention to one relevant fact om which
adjournment motions and calling attention
notices have been given, namely, the fast
by the school teachers, which is a very
important matter ? (faterruptions).

MR._DEPUTY-SPEAKER: So far as the
issue of the primary school teachers is con-
cerned. ....(Interruptions).

If you don't listen, then I will go ahead.
The papers to be laid.
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Papers Laid on the Tuble

Review of Bharat Heavy Plate & Vessels
Ltd. Visakhapatnam, 1967-68 and Annual
Report of Bharat Heavy Plate and Vessels
Ltd., Visakhapatnam,

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
On behalf of Shri C.M.  Poonacha, 1 beg
to lay on the Table a copy each of the
following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—-

(1) Review by the Government on the
working of the Bharat Heavy Plate
and Vessels Limited, Visakhapatnam
for the year 1967-68.

(2) Annual Report of the Bharat Heavy
Plate and Vessels Limited, Visakha-
patnam, for the year 1967-68 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, [Placed
in Library. See No. LT-1403/69]

Statement on Rural Electrification
Corporation
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[Placed in Library. See Mo. LT-1406/69],

Audit Report, Railways, 1969

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): I beg to lay on the Table :—

(1) A copy of the Audit Report,
Railways, 1969 (Hindi version)
under article 151(1) of the Consti-
tution read with sub-section 3(ii)
of section 3 of the Official Langu-
ages Act, 1963,

(2) A copy of Appropriation Accounts,
Railways, for 1967-68, Part I—
Review (Hindi version).

(3) A copy of Appropriation Accounts,
Railways, for 1967-68, Part II—
Detailed Appropriation Accounts,
(Hindi version).



